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No. 1854] NEW DELHI, WEDNESDAY,  MAY 23, 2018/JYAISTHA 2,  1940 गहृ म�ंालयगहृ म�ंालयगहृ म�ंालयगहृ म�ंालय    अिधसचूना अिधसचूना अिधसचूना अिधसचूना     नई �द�ली,    22 मई,  2018 का. का. का. का. आआआआ. . . . 2049204920492049(अ).(अ).(अ).(अ).———— के� �ीय सरकार श� � अिधिनयम, 1959 (1959 का 54) क� धारा 43 क� उप-धारा (।) �ारा �द� त शि य! का �योग करते $ए यह िनदशे दतेी ह ै �क अिधिनयम क� धारा 10 तथा श� � िनयम, 2016 के  अध्  याय 6 के अधीन इसके �ारा �यो, त- य शि यां तथा िन/ पा�दत काय0 िन1 निलिखत शत3 के अ4 यधीन वािण7 य िवभाग, वािण7 य एवं उ8ोग मं�ालय म9 सिचव, भारत सरकार �ारा भी �योग और िन/ पा�दत �कए जाएगं,े अथा0त्:— यह �क सिचव, वािण7 य िवभाग, वािण7 य और उ8ोग मं�ालय, (i) गृह मं�ालय म9 के� �ीय सरकार के पय0वे@ण एवं िनय�ंणाधीन होगा; (ii) गृह मं�ालय म9 के� �ीय सरकार �ारा अिधकिथत नीितय! एवं अनुदशे! का अनुपालन करेगा तथा गृह मं�ालय म9 के� �ीय सरकार क� पूव0 सहमित के िबना इनसे सबंंिधत न कोई नई नीित िनDिपत करेगा और न ही कोई अनुदशे जारी करेगा; (iii) गृह मं�ालय म9 के� �ीय सरकार �ारा आवेदक क� सुर@ा संबंधी अनापिF �ाG त करने के पH चात ्अिधिनयम क� धारा 10 के अधीन लाइस9स जारी करेगा; (2) के� �ीय सरकार, य�द कार0वाई का ऐसा अनMुम उसक� राय म9 लो किहत म9 आवH यक ह,ै तो वह ऐसी शि य! के �� यायोजन तथा काय3 को या तो वापस ले सकेगी या � वयं उ, त धारा के अधीन शि य! का �योग एवं काय3 का िन/ पादन कर सकेगी। [फा. सं. V-11026/12/2018-श� �] मुकेश िम� तल, संयु, त सिचव 
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MINISTRY OF HOME AFFAIRS 

NOTIFICATION 

New Delhi, the 22nd May, 2018 

S.O.  2049(E).— In exercise of the powers conferred by sub-section (1) of section 43 of the Arms 

Act, 1959 (54 of 1959), the Central Government hereby directs that the powers and functions 

exercisable and performed by it under section 10 of the Act and Chapter VI of the Arms Rules, 2016, 

shall also be exercised and performed by the Secretary to the Government of India in the Department 

of Commerce, Ministry of Commerce and Industry, subject to the following conditions, namely:— 

 

 that the Secretary, Department of Commerce, Ministry of Commerce and 

Industry shall,  

(i) be subject to the supervision and control of the Central Government in the Ministry 

of Home Affairs; 

(ii)  observe the policies and instructions laid down by the Central Government in 

the Ministry of Home Affairs and shall not enunciate any new policy or issue 

instructions in relation thereto without the prior consent of the Central Government in 

the Ministry of Home Affairs; 

(iii)  issue the license under section 10 of the Act after obtaining security clearance 

of the applicant by the Centre Government in the Ministry of Home Affairs; 

(2)  The Central Government may revoke such delegation of powers and functions 

or may itself exercise or perform the powers or functions under the said section, if in 

its opinion such a course of action is necessary in the public interest. 

 

[F.No. V-11026/12/2018-Arms] 

MUKESH MITTAL, Jt Secy.  
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